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ORDER No. A/86790/2018 
 
Per:  Dr. D.M. Misra 
 

 Heard both sides. 

2. This is an application seeking condonation of 

delay of 20 days in filing the appeal before this forum. 

3. In view of the reasons explained in the application, 

the delay is condoned.  MA(COD) is allowed. 

4. Learned AR for the Revenue at this stage submits 

that the learned Commissioner (Appeals) has not 
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decided the issue on merit but dismissed the appeal of 

the appellant on the ground of delay of 660 days in 

filing the appeal before him.  He submits that in view of 

the principle laid down by the Hon’ble Supreme Court in 

the case of Singh Enterprises vs. CCE, Jamshedpur – 

2008 (221) ELT 163 (SC), the said delay of 660 days 

cannot be condoned. 

5. Learned Advocate for the appellant does not 

dispute about the date of communication of the order-

in-original and fairly submits that there was a delay of 

660 days in filing the appeal before the learned 

Commissioner (Appeals). 

6. We find that undisputedly there has been delay of 

660 days in filing the appeal before the learned 

Commissioner (Appeals).  In view of the principle laid 

down in Singh Enterprises (supra), the delay cannot be 

condoned beyond the statutory limit of 60 days and 

condonable period of 30 days prescribed under the 

statute.   

7. In the result, the impugned order is upheld and 

the appeal is dismissed.  MA is disposed of. 

(Pronounced in court) 

 
(Sanjiv Srivastava) 
Member (Technical) 

  (Dr. D.M. Misra) 
 Member (Judicial)  
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